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Executive Engineers is made from two 
sources viz. Assistant Executive Engi-
neers and Assistant Engineers. For 
recruitment through the two sources 
a quota has been fixed by rule, statu-
torily. However, due to non-availabi-
lity of people from one source, the 
posts have been, in the exigencies of 
public service, filled by appointment 
of the people from tiie ofrier group. 
The Supreme Court has held that such 
people having been appointed in ex-
cess of their quota, will have to be

pushed dbtvn and absorbed in the year 
in which they can be adjusted against 
their own quota vacancies. Their offi-
ciating appointment on a regular basis, 
will therefore, be deemed to have com-
menced only from the date of their 
absorption against their quota. Due to 
this there will be a difference between 
the date of appointment, in exigencies 
of public service, in excess of their 
quota and officiating appointment on ? 
regular basis, fioth these information 
are furnished hereunder:—

C ivil Ergineers Elcctrical Engineers

On regular Total Revglar Total
basis (including (inclu-

rcgular and ding
ad-hoc) regular and

ad-hoc)

No. of EEs Offic ating for more than 20 years . 

No. of EE. offi rating between 15 and 20 yea:s 

No. of EE>. offirating between 10 and 15 years
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Criteria for establishment of Central 
Schools

1810. SHRI R. KOLANTHAIVELU: 
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the criteria for establishment of 
Central Schools in various areas;

(b) whether Government have con-
sidered need for establishment of 
Central Schools in rural areas as well; 
and

(c) if so, the salient features of any 
plan in this regard?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The criteria for 
establishment of Central Schools are 
given in the statement attached.

STATEMENT

1. Proposals for opening new Kend- 
riya Vidyalayas (Central Schools) ar® 
considered only:—

(i) When requests are received 
from any of the following:—

(a) Ministries or Departments 
of the Government of India,

(b) State Governments,

(c) Union Territory Adminis-
trations,

(dj Organisation of employees 
belonging to the eligibe categories; 

[as in (iii)].

(ii) When a piece of land, mea-
suring about 15 acres, is made avail-
able by the Sponsoring Authority,
free of cost to the Kendriya Vidya- 
laya Sangathan;

(iii) When there is a concentra-
tion of at least 500 employees of the 
Defence Services or of Central Gov-
ernments Transferable Employees 
or of the Government of India Un-
dertakings, individually or jointly, 
and when there are at least 200 
children willing to be enrolled in 
different classes of the proposed 
Kendriya Vidyalaya (Central School)} 
to begin with.




